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SECTION 3, SUB-SECTION (ii) DATED THE 27TH OCTOBER, 1995

Govermment of India
Ministry of Finance

h"‘\ ol (Department of Reverue)

XXEXKEKE

New Delhi the 27th October, 1995

L NOTIFICATION

~H AN |
S70. (E).- Whereas vide notification number S.O. 15(E) dated 11th
January, 1994 issued under sub-section (1) read with clause (b) of

Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), the
Central Govermment had specified at serial number 12 the Sri Sathya Sai Gramin
Jagriti Seva Sadan ( A multi-dimensional Rural Welfare Project) including
health care, education, sports, spiritual activities and vocatiocnal training
at Village Darwa, District Yamuna Nagar, Haryana of Sri Sathya Sai Gramin
Jagriti, Sai Sadan, House No. 551, Sector 8-8, Chandigarh-160018, Haryana, as

4 ¢ an tgligib]e project or scheme for a period of two assesment years commenc ing

rom the assessment year 1994-95;
e A

AND WHEREAS the said project or scheme is likely to extend beyond two
years;

AND WHEREAS the National Committee has, being satisfied that the said
psoject or scheme ‘is being executed properly, made a further recommendation

dnder sub—rule (5) of rule 1M of the Income-tax Rules, 1962 for specifying

the said project or scheme for a further period of three years;

. =7 NOW, THEREFORE, the Central Government in exercise of the powers
conferred by sub-section (1) read with clause (b) of Explanation to section
35AC of the Income-tax Act, 1961 (43 of 1961) hereby specifies the Sri Sathya
Sai Gramin Jagriti Seva Sadan ( A multi-dimensional Rural Welfare Project)
including health care, education, sports, spiritual activities and vocat ional
training at Village Darwa, District Yamuna Nagar, Haryana, which is being
carried out by Sri Sathya Sai Gramin Jagriti, Sai Sadan, House No. 551, Sector
8-B, Chandigarh-180018, Haryana, at the estimated cost of rupees thirty two
lakhs as an eligible project or scheme for a further period of three
assessment years commencing from the assessment year 1896-97.

e | (4]
) ( V.K. SEHGAL )
Deputy -Sety‘etary to the Government of India
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